
                                                            

ARB. A. (COMM.) 50/2026  Page 1 of 1 
 

$~29 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  ARB. A. (COMM.) 50/2026,  I.A. 16017/2026, I.A. 

16018/2026, I.A. 16019/2026  

 LIFESTYLE BUILDCON PVT. LTD.  .....Petitioner 

Through: Mr. Vivek Chib, Sr. Advocate 

with Mr. Siddharth Sunil, Mr. 

Zeeshan Thomas and Ms. 

Jagriti Pandey, Advocates. 

    versus 

 AVERY FREE WHEEL PVT. LTD.         .....Respondent 

Through: Mr. Gracious Timothy, Mr. 

Rajarshi Singh and Mr. Rishi 

Raj Mukherjee, Advocates. 

 CORAM: 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER (ORAL) 

%       17.07.2026 

1. After advancing certain arguments, learned Senior Counsel 

appearing for the Petitioner seeks leave to withdraw the present 

petition.  

 

2. The petition is, accordingly, dismissed as withdrawn. It is 

clarified that the petitioner shall be at liberty to urge all the 

contentions raised in the present petition before the learned Arbitrator, 

who shall consider the same in accordance with law. 

 

3. The learned Arbitrator is requested to avoid any further 

adjournment, save for compelling reasons, and to make every 

endeavour to conclude the matter as expeditiously as possible. 

 

 

OM PRAKASH SHUKLA, J 

JULY 17, 2026/pa 
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